
Ca^TRAL APMlKiaiRAfflVE TRIBUNAL.' JABAIjPlR B£KC!H. JABALPIR

Qclalnal AanllGatlon No. 901 of 2pp3

JabaJpua:,! this the 2nd day o£ January, 2004

Hon»ble Shri Singh, Vice Chairman
Hon'ble Shri Shanthappa# Judicial Member

Sunil Kamar Kbl, S/o. Late
Shri Ram Milan age^ about 22
years, R/o, Richhaee, Jabalpur,
District t JabaOpur (MP). ApoHcant

(By Advocate « Shri Nitin Pandhark^)

■V e g g U g

1* ihion of India,
Through the Secretary,
Ministry of Defence,
Mew Delhi*

2. The General Manage,
C^^ance Factory Khamariya,
JabaJpur (MP) * Respondents

ORDER fOral)

By M*P* Sinqh^? \d.ce Chairman -

Heard the learned counsel for the applicant.

2. By filing this Original /Application the applicant has
claimed the following main relief t

(i) The Hon'ble Tribunal may kindly be pleased to
call toe the record from the office of Non-toplicant
No, 2 and be further pleased to examine the same and
be further pleased to command the non-applicants to
pay family pension to applicant and his sistars
induing all death cum retiral claims of Late airi
Ram Milan and ant, Koshilya Bai alias Kbsa Bai in the
ends of justice,"

3. The brief facts of the case are that the fath^ of the

applicant was working as Labours: "B" in the Ordnance Factory
Khamariya, Jabalpur, He died in harness on 21,07,1978, His
wife Koshilya Bai alias Kosa Bai was given conpassionate
appointment on 25th January, igsc. The moths: of the appli-
cant i.e. anr, KosMlya Bai was murdsred in the year 1984,
^ =ont«t.cn Of the .^Hceht is that he wee at that



* 2 *

Ltime and thdcefcare he could not take^the case of fandly
pension and other retiral dues of his mother with the

respondents. He has now become major and therefore had made

representations to the respondeit No, 2 on 14,09.2002#

01.10,2002# 14,11,200 2# 16.11,200 2# 4,12.2002 and 01.02.2003.

The respondents have not yet taken any decision on his

r presentations AccordLng to him he has been called by the
No. 2 ,

respondent/ tohis office# to give certain infcarmation. But

till new no progress has been made with regard to settlement

of dues of his mother. Hence he has filed this Original

;^plication claiming the afcr^aid relief.

4. In the circumstances we deem it ppropriate to direct

the respondents# even without issuing notice to them# to

consider and decide the rpresentation of the pplicant

dated 01.02.200 3 (Annexure A^6) by passing a speakLng#,

detailed and reasoned order within a period of three months

from the date of issue of this order.

5. A:c car ding ly#? the Original implication stands disposed

of at the admission stage itselE,

(M.P. Singh)
Vice Chairman

(G ̂ Vshanthepp a)
Judicial M^cber
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